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NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL
QRDER DATED 01,67,2004,
c N HRZmeS Asplicant Debendranath Majhi,
LA, coveas) des tes
ceRicoard ky pressX while werking as Suk Pest Master of
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Marshaehal Sub Pest 0ffiee in the revenue
Distriet of Kendrapara of Orissa,was
provided with a remt free quarters,By filirg
the sresent Original Applicatien ,the
Applieant has sought fer a direetion te the
Department te ¢ive him the 'house rent
allowan@es on the ground that ke is net
secupying the questiens in questicn,
It ie the case of the Apsliecant that adequate
vater sepply is not available te the quarters
in questien anﬂ,therefore,he is net residing
in tke saié »remises,

| By filine eocunter,the Ressendents
have exwlained that there are same proklems
pertaining te the water supply to the
guarters in guestien and the sald defest
has already been removed by spending around
Riy4,738 /suhereafter, the quarters is new
fally equipped habitasle eonditien and fer
non—.icnpation of the said quarters, the
Applicant is net entitied te heuse remnt
allewanaes,

By filins rejeinder,the Applieant
has enly reiterated the stand taken in the
Q. A,

Heard My, P, %X, Padhi,leamed
ceunsel fer the Asplieant and Mr,S,Behera,

leamed Additiemal Standin® Ceunsel appearing

for the Respendents and perused themateriale
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Sirge a quarters has been
alletted in faveur eof the Applicant(whieh
is in a habitable eonditien)there is ne
reasen fer the Department te pay the Hemse
Rent Allewanee to the Applieant;whe has

gehoosen te remain away frem that Quarters,

Sinee quarters has seen alletted
in faveur of the Applisant;whieh is in a
hakitable eondéitien;the prayer ef the
Applieant te €ive him the Houwse Rent

Allewanaee is devold of any merit and the

game is dismicsed,We e@ests, \\finﬁqgijf_
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